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T THE CENTFAL ADMIUISTFATIVE TRIEUNAL, JATFUF BENCH, JA

* % %

RA G2/95 (0OA 202/91)

FP.P. Yadav, ".M. Matchur, tirmal Dumar Jain and PO, Mathur

Versus
Union of India and another
... Respondents.
CORAM:
HOM'ELE MP. CGOFAL IRISHMA, VICE,"CI-IAIF’IVLM\]

HOM'ELE MP. O.F, SHAFMA, MEMEEF (A)

ORDER
FEF HON'BLE MP. GOFAL TRISHMA, VICE CHAIFMAN

Petiticners, namsd above, have £ilad this RPeviaw Petiticn u/z 22(£) of
the Administrative Tribunals Act, 1985 for veconsidering the judgemznt daie?

16.2.95% in OA 202/91 and for vecalling ths same.

he ziorzzaid OA praying for diveciions
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10,80 i.z. the on which vacancizzs for
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vom th: dat: of fization o mads, They also had prayed for dic
i of upgradaicion to them w.e f. 1.10.80. They claimed that
geniority be rechkonad from thz aforzsaid dazce.  Thes grievancs. of the

me tirzacmenk a3 had
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7oware denizd the kbeanzfi
Izen given to parsons who had £iled application beforsz ithe Allshalad Bench of
the Czrntral Adwministraicive Tribunal. It is pleadzd by th: petiticnesrs that
thiz lench of the Tribunal errzd in holding thait the pstitionsvs are not
enticled to gzt the henefits of the judgzment of ithz Allahabad Bzanch, at

Arnexure FA-2, zs the judgement was not before the Trikunal. The petition:zvs

thiz bhench of

have zlzo annsxed a copy of the judgzment of the Tribunal dated

-
L
24 93 renderad in OA 89G/92,

'O

3 12 Tribunal was not producsd Ly

. Thz dzcizion of the Allahabad Banch of ©
the petitionsrs bafore this bench of the Tribunal on the Jdate of heaving.
Howzvar, the entire material on r2cord as wzll as the poinis urged befors us

were duly con

1]

iderad and it was fournd thab the petibioners were not entitled to
senicrity ov pay with sffzct from the dats on which vacancies had arisen if

chese werz £il1led up by actual appointmznts on & latzr Jate. T

12102 appears Lo
record.  Ths p=t1L1un@L° were nejligent in

Allzhabad kench, at Aup@vur& PA-2, and this
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-2 -
kench of the Tribunal, at Annezure FA-Z regpictively, wers not produced for our
perusal by them.

4. In the civomsiances, we £ind no ground for reconzidering or recalling

the imgogned ovdsr. This Peview Petition, therefors, is dismizzed in limine.

(COFAL I'RISHIA)
VICE CHAIRMAN

(0.P. SHAFMA:

MEMPER (A)




